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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
NEW DEIHI.

G;A;go?9b4 of ;924

and M.A,1341/94

New Delhi this 13th May; 1994
CoRAM;
Hontbls MriJ,P,Shara, Member(J)
Hon'ble Mr.S.R.,Adige, Member(A)

1, Shri K.P,Seth,
s/o Late Shri Satya Narayan,
PWI(C), Northern Railway?
Kanpurf?

2. Shri RJS#Gangwar;
s/o-Surinder Singh
P.W.I, Northern Railway,
Allahaba

3, Shri M.L.Agarwal. -
gs/o Shri Raa Murti Agarwal,
PWI, Northern Railway,
Kanpur,'

47 Shri P.K.Srivastava)
s/o Shri C,D,Lal Srivastava,
Pl (Special), Northern Rai lwa\ro-

Allahabad—fj o doeoo oAppMC aﬂtﬁa " |
By Advocate Shri B.S.Mainee,

H

versus

l, Union of India through
The General Manager,
Northern Railway,
Baroda Housey
New Delhi#l

23 The l)i.v:l..?ﬂlxEi Manager, |
Northern Rallway, N
Allahabd} Adde s s sRespondsnt
None for the respondents.

- ‘,S,,"}‘:‘. . .

 QORDER
By Hon'ble MriS,R.Adige. Member(A’

This is an application filed by Shri
KoPsSeth and others praying that the respondests
be directed to implemeat the judgment dated |

252,94 in O.A ,No#989/89'K,P.Seth & others Vel
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Union of India 8. others?, and issue a rovised

seniority list accordingly, and in the neamwhi 1o
ot to finalise the selection of PWIS Grade I3
M.A.N0i1341/94 has been filed for permission to
file a joint app,lication‘?

24 Shri Mainee, learned counsel for the

applicant, was heard on the question of admissien
of the ﬂuAd We notice that this original apwliCatxma;&_
is highly premature as the judgment whoso |
implementation is sought,’ is itself dated 25%2394Af'h
and four months’ time from the date of its recoipt __.:

was given for its implementation which explres on L

2436794, Moreover, R,A.Nod756/94 has been filed |
praying for review of the judgment, which is stil_l te
be disposed of%

34 | Hence, this application is smmm‘ly dismﬂss@ﬁ
at the admission staye,itself 4
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